
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL 

SOUTHERN BENCH, CHENNAI 

 

ORIGINAL APPLICATION NO. 158 OF 2023 (SZ) 

  

IN THE MATTER OF: 

  

V. Ayyasamy                                                                                                   … Applicant  

Versus 

  

District Collector, Coimbatore & Ors.                

… Respondent(s) 

 

INDEX 

S. No. Particulars Page No. 

1 Reply Affidavit of Respondent No. 2 – Central Pollution 

Control Board (CPCB) 

01 - 03 

2 Annexure R2-1: The copy of the Office Memorandum dated 

16.08.2021 issued by CPCB.   

04 - 12 

 

 

 

DEPONENT 

 

  

 

Place: Chennai 

Date: 25.10.2024 

  

 



Page no. 1 
 

BEFORE THE NATIONAL GREEN TRIBUNAL SOUTHERN BENCH 

CHENNAI 

ORIGINAL APPLICATION NO. 158 OF 2023 (SZ) 

  

IN THE MATTER OF: 

  

V. Ayyasamy                                                                                                   … Applicant  

Versus 

  

District Collector, Coimbatore & Ors.                

… Respondent(s) 

  

REPLY AFFIDAVIT FILED ON BEHALF OF CENTRAL POLLUTION CONTROL 

BOARD (CPCB), RESPONDENT NO. 2 

  

 MOST RESPECTFULLY SHOWETH: 

  

I, Smt. H. D. Varalaxmi, D/o Shri H.S. Devaiah, Hindu, aged about 54 years and having office 

at the Regional Directorate – Chennai, Central Pollution Control Board, 2nd Floor, 77-A, 

Ambattur Industrial Estate, Chennai – 600058, do hereby solemnly affirm and sincerely state 

on oath as follows: - 

  

1. I am presently working as the Regional Director, Regional Directorate Chennai, Central 

Pollution Control Board.  I am fully conversant with the facts of the case and have been 

authorized to file the present affidavit on behalf of the Respondent No. 2 

2. It is humbly submitted that the application relates to establishment of Petrol Pump by 

M/s. Indian Oil Corporation Limited (IOCL) Otthakkalmandapam Village, Madukkarai 

Taluk, Coimbatore District, in violation of siting criteria prescribed under CPCB 

guidelines. 
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3. It is humbly submitted that as per CPCB guidelines dated 07.01.2020 for setting up of 

new petrol pumps, new retail outlets shall not be located within the radial distance of 

50 meters (from fill point/ dispensing units/ vent pipe whichever is nearest) from 

schools, hospitals (10 beds and above) and residential area designated as per local laws. 

In case of constraints in providing 50 meters distance, the retail outlet shall implement 

additional safety measures as prescribed by PESO. In no case the distance between new 

retail outlet from school, hospitals (10 beds and above) and residential area designated 

as per local laws shall be less than 30 meters. 

 

4. Further, an addendum to the Guidelines for setting up of new petrol pumps was issued 

on August 16, 2021 indicating siting criteria to be adopted w.r.t. water bodies, in 

compliance to the Hon’ble NGT orders dated 23.07.2020 and 09.10.2020 in OA NO. 

61 of 2019 (CZ): Suresh Mandaloi Vs State of M.P. & Ors. 

 

5. It is humbly submitted that as per said addendum, all the surface water bodies 

irrespective of utility shall be protected from any possible contamination. These include 

lakes, ponds, streams, rivers, wetlands, canals and creeks, as per revenue records. Retail 

outlets shall not be located within a distance of 50 meters from the nearest point of 

water bodies. In case of stream and rivers, the distance shall be considered from 

floodway. In case floodway is not defined, the distance shall be considered from banks/ 

edge of river. The siting criterion is to be implemented for all new petrol pumps where 

construction by OMCs starts post the issuance of these guidelines, i.e. 16.08.2021. 

Further, Retail outlets coming within 50 meters to 100 meters from the nearest point of 

surface water body shall have secondary containment by way of double walled tanks or 

concrete protection walls around Underground Storage Tank (UST). 

The copy of the Office Memorandum dated 16.08.2021 issued by CPCB is annexed 

herewith and marked as Annexure R2-1.   

 

 

 



6. It is humbly submitted that the addendum was shared with State Pollution Control

Boards (SPCBs) / Pollution Control Committees (PCCs) including Tamil Nadu

Pollution Control Board i.e. Respondent No. 3, for implementation by concemed

stakcholders. It is also submitted that the matter of implementation of siting criteria and

issue ofNOC is to be dealt by concerned State Government Agency.

PRAYER

In view of above, it is respectfully prayed that this Answering Respondent No. 2, the Central

Pollution Control Board, shall be abide by any order/direction passed by this Hon'ble Tribunal.

Ndn

Page no. 3

VERIFCATION

Signed and verified on this January 25, 2024 at Chennai.

N.Nathami
Counsel for R-2

It is verified that the content of this reply statement which is based on official record and

information available in the office are true and correct. Nothing has been concealed therein.

DEPONENT

DEPONENT

H.D.VARALAXMI, M Tech

RegonaDrecsor
ENTRA OLLUTO CONTROL BOARD

-eustrs EMeChena0n
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